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J.S.Patel . : «s+. Applicant.
V/se.

Union of Indis & Ors, ...+ Respondents.

Coram: Hon'ble Shri Justice M.S.Deshpande,Vice-Chairman.’

Appearances -
Applicant by Shri G.S.Walia.

jPer Shri M.S.Deshpande, Vice-Chairman} Dt. 25.8,1994.
- Shri G.S.Walia, counsel for the applicant
e , Respondents
: is present. There is no appearance on behalf of the /
though a notice was issued on 18,8.1994 {returnable
for to-day, in addition to the notice which the

applicant's counsel has served on the Respondents on

17.8.1994.

2. The facts are simple, The applicant retired
from service on 31.3.1987, but his D.C.R.G. was not
vpaid because he was in occupation of a Government
Quarter, which ultimately he vacated on 30.3.1993. The

applicant's grievance is that the D.C.R.G. could not

w

have been withhéld for  non=-vacation of quarter nor
can his railway passes be wxéﬁheld for the reasons
thet the quartef was not vacated. The legal position
on the point is no longer in doubt. The payment of
D.C.R.G. cannot be linked with unauthorised occupation
of Railway Quarﬁer and the D.C.R.G. shall have to be

| paid whether the applicant was in occupation of the

H

Railway Quarter or not. In the present case, the app- |

licant has vacated the Railway Quarter on 30,.3.1993 '
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In view of the decision of@i?zir Chand V/s. Union

of India & Ors. (reported in Full Bench Judgments

| of CAT (1989-1991) Vol.IX page 287), the only direction

-

that can be made is that the respondents shall pay

to the applicaﬁt'the amount of D.C.R.G, The amount
will carry an interest at 7% pea. from 1.7.1987 and
after the period of 7 months the amount will carry

an interest @E)the rate of 10% p.a. until ,23§§§9t4w}
The‘Respondenﬁs are directed to pay the amount of |
D.C.R.G. at the above rate within a period of three
months from the date of service of a copy of the orderk
and shall alsé issue thelpost-retirement passes to

e

the applicant within the same period.

3. With these directions, the OA is disposed

of. : | (
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Nr. 3.5, Patel - . ' eee Applicant.
The Unieon of India & Orse ; see Respondents.

CORAMS HON'BLE SHRI a.s HEGDE, MEMBER (J).
' HON'BLE SHRI P.P. SRIVASTAVA, MEMBER (A).

TRIBUNAL'& ORDER‘ Dts— 4/12/95.
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Hes#8 Shri G.S. ualia, counsel for the applicant.,
A’

/ A*ba‘tes that the respondents have complied with the

the Trlbunal, as such, he d931res to with-drau
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Qéf}é%%t?jj;;£§iaf// The Union of India & Ors.;

W7 | through Mry V.5, Masurkar,Adv,

L officer
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